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<7 "IN THE CENTRAL ADMINISTHATIVE TRIBUNAL
‘, NEW DELHI,

A

N 0A Ne,1466/67 L Date ef dscisiens 2,8,9591

Shri Tera Chand Sﬁa;ma“ , 4ooo;¢.oc Applicant

Shri B 05 .Char:ya ‘ \ . t; (XXX X Advecats fer the ]pplicant . '

/

Versus

The Ceneral Manager, Nerthern ctace Respandente
Railway & ers,

, Advscate
- sesece / fer the Rempsndents

CORAMs R .

THE HON'BLE MR JUSTICE U.C.SRIVASTAVR, RICE CHAIRMAM(I)
. THE HMON'SLE MR, I.P.GUPTA, MEMBER(A)
JUDGEMENT - . .

- 2 ve
MCH OELIVERED BY HON'BLE dfy Joohce 4G Sk V)
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The aﬁplicant, whe is a\Nprtﬁefn Railvay cﬁplcyea, hae
@ appreachad this Tribunal under Sectien 19 ef the Administrative Tribunals
Actes 1985 stating that deductien ef Rs,20 per menth tewards heuse
rent and R$.50 teuards water and electricity charges sincs 1986
and ‘earlier Rs,i2 en acceunt of hsuse rCent and Re,.35 /-tswarde
uétﬂr and electricity charges prisr te Uctebef 1986 aCe: made sn the
greund that ever since 7.4.1981 the applicant is sccuping quarter
Ne.117/20, Delhi Kishanganj, Delhi altheugh he is ret in sccuptatien
of the same and that accemmedatisn is in eccupatien ef Shri Autar
Singh, Recerd Lifter and that there is ;n srder passed te thie
effect by the cempetent sutherity, The applicant is being denied
heuss rent allewance ef Rs,100 per menth cdue te him frem April 1981
te September 1586 and then enhanced rate ef Rs.250/-per menth |

_frem Octeber 1986 as per rules by the respendents.

2. ' Accerding te the applicant ever since his eppsintment
as Carrisge & W,gen Khalasl in 1961; ha wae allstted gquarter Ne,35-K

b”/ at Tuglukabad, Thereaftsr, he was slletisd ansther quarter
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Ne,81/7 in Kishanganj Railway Celeny in 1969 and hs was in
pacses3ien of the same till 1975 uhen hﬁ came in égssassi.n

af ansther quarter Ne.117/20 Railvay Celsny Kishan Ganj, Delhi

.and eccupied the same till 7th April, 1981 when it was

f-rcibly iiép.ssessed, Tﬁeughiha said quartef'uas alletted te

him he cessed te remain in pessassien ef the guarter frem

7.4,198%, During this perisd, ns heuse rent allswance was

pai@ te him bub as a matter ef fact Rs,.12 had been deducted

in lieu of the heuse allstted ta him, Even aftér the dispessessien
of the applicant frem the said quarter, Rs,2D0 per menth are -
charged in lieu of alleged sccupatisn, RS.50 per menth tewards

electricity and water chargss and he is being denied Rs,250/-

per menth teuards heuse rent allswance theugh he is nst in

pecszsaisn of any quartsr,

o

3. The ﬁéspondanta in the ceunter—affidavit have stated

th;t the applicant has f.rcibly sccupied quarter Ne.81/7 Kishen

Ganj, Dalhi en 15,7.69 and he eccupied quarter Ne.117/20 Kishan

Ganj during 1975, He was in unautherised gecupatien ef earlier
quarter and that is why netice was issued and he wgs fercibly
evicted and that hs méy bs erdered ts get the vacatien éertificaﬁa\
sf quafter in questinn fram the affice ef the Inspecter ef erks/_ _
Estate, Nerthern Railway after paying ali the damages stc, with

effect frem 15.7.69 ta 7.4.83.

4, ThhsaAFacts 5ake it clear that ths spplicant was evictsd
fercibly aftsr precesdings against him were taken and, therafere,
vaCation certificate is enly a fermality and this fermality sheuld
have been dens by the Tespsndenis th;mselvea which they have nst
dene, The respendents gre directed te pay the heuse rent sllewancs
te the applicant frem the date when it becemes due te him upen
vgcetien of the quérter in questien #nd al=s maks adjustments as

necescEly tewards rent in respect ¢f the quarter, eccupied by him,

Se The sheve dirsctians may be cemplied with by the
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resgerdents within a peried sf three menths frem the sate of receipt
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of this srder,
[

6. The D.A is Cicpesed ef with ths absve directiens, There will
he re erder g5 ts cests, . .
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( 1.0.GUFTA ) ( U.C.SRIVASTAVA )
mEMBER(A) VICE CHAIRMAN{D)



